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Framing of Rules by the National
Commission for SC/ST

4214. SHRI E. BALANANDAN: Will the
Minister of WELFARE be pleased to state :

(a) whether it is a fact that till date no rules
and procedures have been framed by the
National Commission for SCs/STs which
came into existence on 12th March, 1992; and

(b) if so, what are the reasons thereof and.
by when the Rules and Procedures are
expected to be framed in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K. V.
THANGKA BALU): (a) No, Sir. The
National Commission have adopted the Rules
of Procedure and the same have been notified
¥19d9i1 Gazette Notification dated 5th April,

(b) Does not arise.

Enforcement of Sixth Schedule of the
Constitution in Madhya Pradesh

4215. SHRI SURESH PACHOURI: Will
the Minister of WELFARE be pleased to
state :

(a) whether Government of Madhya
Pradesh is considering enforcement of the
Sixth Schedule to the Constitution, providing
autonomy to the schedule areas in the State;

(b) if so, whether at present the Sixth
Schedule is applicable only in four States viz.
Assam, Meghalaya, Tripura and Mizoram;

(c) by when a final decision is likely to be
taken in this regard;

(d) whether the ST population in Madhya
Pradesh is 1.54 crores as against total popu-
lation of 6.60 crores; and

(e) to what extent the enforcement of the
Sixth Schedule of the Constitution will help in
the development of tribals in Madhya
Pradesh?.

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K. V.
THANGKA BALU): (a) and (b) Yes, Sir.

(¢c) The proposal is under consideration of
the State Government.

(d) According to 1991 Census total popu-
lation of Madhya Pradesh State is 6.62 .crores
out of which Scheduled Tribe population is
1.54 crores.

(¢) The State Government of Madhya
Pradesh have reported that the matter is at
present under examination and, therefore,
no comments -can be offered at this stage
in this regard.

Countering of Drug Addiction and
Alcoholism

4216. SHRI SURESH PACHOURIL
Will the Minister of WELFARE be pleased
to state :

(a) whether a number of experts parti
cipated in a Seminar on "Countering drug
addiction and alcoholism through arts"
organised by the Indian International
%%Zl Culture Centre on the 8th January,



